
 “am  Paters  Laid

 (i!)  A  copy  of  the  Annual  Ac-
 counts  of  the  Anima]  Welfare
 Board,  Madras  for  the  year
 1085-66  along  with  the  Audit
 Report  thereon.  [Placed  in
 Library.  See  No.  LT-460/67,]

 Orcoens  unpex  Darianration  Comrs-
 ston  Act

 The  Deputy  Minister  in  the  Minis-
 éry  of  Law  (Shri  D.  ‘iE,  Chavan):  |  beg
 to  lay  on  the  Table

 a)  A  copy  each  of  the  following
 Orders  of  the  Election  Commission
 under  sub-section  (2)  of  section  nh  of
 the  Delimitation  Commission  Act,
 1982,

 (i)  Order  No.  80  published  in
 Notification  No.  5.0.  ॥47  in
 Gazette  of  India  dated  the
 llth  Januaty,  1967,  making
 certain  amendment,  in  the
 Delimitation  Commission's
 Order  No.  5  dated  the  2nd
 June,  ‘1966,  relating  to  the,
 State  of  Hibar.

 (ti)  Order  No.  5A  published  in
 Notification  No.  S.O.  352  in
 Gazette  of  India  dated  the
 27th  January,  ‘1967,  making
 certain  corrections  in  the
 Delimitation  Commission's
 Order  No.  5  dated  the  28rd
 May,  1966,  relating  to  the
 State  of  Uttar  Pradesh.

 (iii)  Order  No.  5p  published  in
 Notification  No.  89.  420  in
 Gazette  of  India  dated  the  $lst
 January,  ‘1967,  making  certain
 correctiong  in  the  Delimite-
 tion  Commission’s  Order  No.  5
 dated  the  Ind  Jume,  ‘1966,  re-
 Isting  to  the  State  of  Bihar.
 [Placed  in  Library.  See  No.

 इता-बह1/ हा]

 (2)  A  copy  of  the  Delimitation  of
 Constituencies  (Mysore)

 Amendment  Order,  ‘1987,  published  in

 ee
 59  No,  GSR.  628  in  Garette
 Gated  the  26th  April,  1007
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 under  sub-section  (3)  of  section  3  of
 the  Representation  of  the  People  Act,
 i950,  [Placed  in  Library.  See  No.
 LT  62/87.)

 (3)  A  copy  of  the  Registration  of
 Electors  (Amendment)  Rules,  1967,
 published  in  Notification  No,  3.0.  1137,
 in  Gazette  of  India  dated  the  ist  April,
 1967,  under  sub-section  (3)  of  section
 28  of  the  Representation  of  the  People
 Act,  1950,  [Placed  in  Library,  See
 No,  LT-463/67.}

 (4)  A  copy  of  the  Conduct  of  Elec~
 fons  (Amendment)  Rules,  1967,  pub-
 lished  ip  Notification  No.  8.0  542  in
 Gazette  of  India  dated  the  25th  April,
 ‘1967,  under  sub-section  (3)  of  section
 369  of  the  Representation  of  the  Peo-
 ple  Act  ‘1951.  [Placed  in  Library.
 See  No,  LT-464/67.)

 2.59)  nts.

 ‘PETITION  RE.  SHIFTING  OF  VEHI-
 DEVELOPMENT CLE  RESEARCH

 ESTABLISHMENT  FRO
 AHMEDNAGAR  TO  AVADI

 ऑॉजिरं  फरनेल्टीज  (बम्बई  दक्षिण  ):
 अध्यक्ष  महोदय,  मैं  बहिकल  रिसर्च  डवेंलपर्मेंट
 इस्टैब्लिशमेंट  को  अहमदनगर  से  राबड़ी
 हटाने के  संबंध  में  अहमद  नगर  को  वसंत
 वासुदेव  कुलकर्णी  कौर  अन्य  नागरिकों  की
 घोर  से  एक  याचिका  पेश  करता  हूं  rt

 अध्यक्ष  महोदय,  यहं  याचिका  करीब.

 Mr.  Speaker:  No  speech  please
 tInterruption)

 The  House  stands  adjourned  for
 lunch  to  meet  at  2  O  Clock,

 5  brs.

 The  Lok  Sabha  then  adjourned  for
 Lunch  HI!  Fourteen  of  the  Clock


